GROUND FLOOR, ATRIUM
HIGH COURT BUILDING

WORKING HOURS
09.30 AM – 5.00 PM

SERVICES

E-FILING ASSISTANCE COUNTERS (5 NOS.)
SELF HELP COUNTERS (2 NOS.)
ENQUIRY DESK

INSTRUCTIONS TO E-FILERS
To avail the services of e-Sewa Kendra, one has to first generate
an e-token.
Through the Website:
Visit the Website of High Court of Kerala 'www.hckerala.gov.in' and select the option
'e-Sewa Kendra'. A pop-up will be displayed. Click on the 'Token Generation' button
to complete the process.
By visiting e-Sewa Kendra
Scan the QR code placed near the e-Sewa Kendra. The web page for token generation will be displayed.
OR
Upon visiting the eSewa Kendra, token generation will be done on request.
In the case of online token generation, on the webpage displayed, you will be
prompted to enter your full name and Mobile number. After entering the details,
click 'SUBMIT'. A token number will be generated and an SMS will be sent to the
Mobile Number.

To view the status of your token:
The status of tokens will be displayed at the e-Sewa Kendra.
Visit the Website of High Court of Kerala, 'www.hckerala.gov.in' and select the option
'e-Sewa Kendra'. A pop-up will be displayed. Click on the 'Status View' button. The
Counter Number and corresponding Token number will be displayed.
Queries related to legal issues for curing of defects WILL NOT BE ENTERTAINED at
the e-Sewa Kendra. Only those details which are provided by the e-filer for curing
the defects, shall be uploaded. For any legal matters related to curing of defects,
like provision of law, Acts, Sections etc., e-filers are requested to contact the Filing
Section.

e-Sewa Kendra
Guidelines
The e-Sewa Kendra is set up in the Atrium at the High Court to give assistance to the e-filers in e-filing cases before the High Court of Kerala.
There is one Help Desk, five Assisted Counters and four self Help Counters in the e-Sewa Kendra to
render assistance to the stake holders. while e-filing the cases in the High Court.
To avail the services at the Assisted Counters, the e-filer needs to generate an e-token, either
through the High Court of Kerala Website 'www.hckerala.gov.in' by selecting the option, e Sewa
Kendra → Token generation; or by visiting e-Sewa Kendra in person. (detailed guidelines regarding
token generation is displayed in the High Court of Kerala Website, with instructions in both Malayalam
and English).
The e-Sewa shall function from 9.30 AM to 5.00 PM on all working days.
An e-filer who intends to avail e-Sewa Kendra service can generate token online from 9.00 AM to 4.30
PM or in person at the e-Sewa Kendra from 9.30 AM to 4.30 PM.
Services shall be rendered to the e-filer based solely according to the token numbers the e-filer is
in possession of.
By using a token, the e-filer can avail e-filing service in respect of a single case file only.
The E-filer who seeks assistance in the e Sewa Kendra shall be responsible for the correctness and
the completeness of the documents and information furnished while E-filing. Only technical and data
entry services shall be provided to the e-filer/ token holder.
If an e-filer has two or more consecutive token numbers, his second and subsequent tokens shall be
attended to, after attending two persons in between. It is only to ensure that all e-filers in the queue
are given service in a reasonable time frame.
An e-filer in possession of a token number who could not be present in the e-Sewa Kendra when the
number is called, shall inform the Help Desk about the matter, and the e-filer shall be attended to
after attending two persons who are then in queue.
Lunch Break for the staff manning the Counters is from 1.00 PM to 2.00 PM and the persons manning
the Counters will avail break during this hour turn wise.
High Court has the authority to change the timing of e-Sewa Kendra due to unforeseen circumstances.

